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Central Administrative Tribunal,■Principal Bench

Original Application No.l615 of 2001

New Delhi 5, this the 19th day of July,2001

Hon'ble Mr.Justice Ashok Agarwal,Chairman
Hon'ble Mr. V_K.Majotra,Member(A)

N„D„Qu reshi
PS to DG, ESIC (Retd)
S/o late Shri H.Ziauddin,,
30,Park End
Vlkas Marg,Delhi-92

(By Advocate- Shri Sheikh Irnran A lam)

Versus

1 „ S e c ret a r y t o G o v e r n rn e n t o f I n d i a
Min istry of Labou r
Shram Shakti Bhawan
New Delhi-l(Appellate Authority)

2J o i n t Sec r e t a. r y t o G o v t. o f I n d i a
Ministry of Labour
Shram Shakti Bhawan
New De1hi-1(Appe11ate Authority)

3Di rector Genera 1
E SI C o r p o r a t i o n
ESIC Building,Kot1a Road.
New Del hi"2

Applicant

Respondents

Q,.._R _D._.E JiCORALI

Bv Justice Ashok Agarwal- Chairman

Present OA, we find is nothing short rs+tt ©jn
abuse of the process of court- Applicant had earlier

instituted 0 A - No - 574/98 containing the very same claims

contained in the present OA., By an order passed on 23-4-99

( Annexure P--28) , the same was dismissed- Applicant carried

the matte r t o t e H i g h C o u r t. b y fill n g C . WPN o.. 1753/99

which was dismissed summarily by an order passed on'

11_I.1„99 at Annexure P~31- Not being satisfied, applicant

instituted yet another 0 - A -1399/2001 which was dismissed as

withdrawn by an order passed on 31-5 ,,2001 at Annexure P-i.,

Ap 1 icant h£is tliereafter proceeded to institute the present

OA iwhich in the aforestated facts and circumstances, we



find is hit by the principles of res .judicata„ Applicant

cannot be permitted to agitate and re-agitate the very same

things again and all over again_ Present O.A., in the

circumstances, is summarily rejected,.
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( V.K. Majotra )
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he Agarwal )
Chairman


